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PARLIAMENTARY COMMITTEES-—
SUMMARY OF WORK

Secretary: Sir, I beg to lay on the
Table a copy of the Parhamentary
Committees—Summary of work, per-
taining to the Seventh Session of the
Second Lok Sabha

BANKING COMPANIES (AMEND-
MENT) BILL

Rxrort or Joint CoMMITTEE
8hri C. R Patiabhi Raman (Kum-

bakonam). Sir, I beg 1o present the
Report of the Joint Commuttee on the

STATE BANK OF INDIA (SUBSI-
DIARY BANKS) BILL

Rerorr or Joint CommrTTEE

Shri Mobhammed Imam (Chittal
drug) Sir, I beg to present the Re-
port of the Joint Committee on the
Bill to provide for the formation of
certain Government or Government as-
sociated banks as subsidiaries of the
State Bank of India and for the consti-
tution, management and control of the
subsidiary banks so formed, and for
matters connected therewith, or mnéi-
dental thereto

STATE BANK OF INDIA (AMEND-
MENT) BILL

Rerorr Oor JoINT COMMITTEE

Shri Mohammed Imam (Chittal-
drug) 8ir, I beg to present the Report
of the Joint Committee on the Bill
further to amend the State Bank of
India Act, 1958

EVIDENCE ON BILLS-LAID ON
THE TABLE

Shri ©. R. Paitabhi Raman (Kumba-
konam): Sir, I beg to lay on the Table
a copy of the evidence tendered before

Indo-Pak Canal Waters 138
Drspute
the Joint Commitjee on the Bill fur.
ther to amend the Banlking Companies
Act, 1949

Shri Mohammed Imam (Chittal-
drug) Sir, I beg to lay on the Table
a copy of the evidence tendered before
the Joint Commuttec on the Bill to
provide for the formation of certain
Government or Government associated
banks as subsidiaries of the State
Bank of India and for the constitution,
management and control of the subs:-
diary banks so formed, and for matters
connected therewith or incidental
thereto

CORRECTION TO ANSWER TO
STARRED QUESTION NO 1845

The Deputy Minisier of Home
Affairs (Shr.mati Alva): Sir, 1n reply
to a supplementary raised by Shn
T Sanganna on Starred Question No
1945 answered on the 21st Apnl, 1959,
whether the recommcndation of the
Central Advisory Board for Tribal
Welfare regarding wnting off of the
debts of Adivasis related to private
loans or loans advanced by the res-
pective State Governments I had
stated that it applied to all loans In
fact, the recommendation of the Board
was not intended to cover faccavi
loans or loans advanced for other
welfare purposes by Government for
the economic and social development
of the Scheduled Tribes The inten-
tion of the Board was only to save
the Scheduled Tribes from the clut-
ches of the money-lenders who
charged interest from them at an ex-
orbitant rate and thereby exploited
them.

12°50 hrs,

STATEMENT RE INDO-PAKISTAN
CANAL WATERS DISPUTE

The Minister of Irrigation and
Power (Hafix Mohammad Ibrakim):
In my statement of 1st September,
1058, concerning the negotiations on
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‘the Indo-Pakistan Canal Waters ques-
tion, I brought to the notice of the
Housc that the plan of replacement
works submitted by Pakistan at the
London meeting of July 1058 was
under examination. Our comments
on the Pakistan plan were conveyed
to the Bank when the talks were re-
sumed in Washington in December,
1958. Along with our comments the
Indian representative put forward an
altarnative plan of replacement works.
An jmportant feature of that plan was
the diversion of the waters of the
Chenab at Marhu through Indian ter-
ritory for supply to Pakistan at suit-
able points. It was much less sxnen-
sive than the Pakistan Plan and had
the merit of enabling the replacement
works to be completed in & relatively
short period. But it was not accept-
able to Pakistan,

Although in the course of the dis-
cumions in Washington Pakistan signi-
fled, for the first time, its uncondi-
tional acceptance of the division ot
watery as suggested by the Bank in
its proposal of 1954, it continued to
have reservations on some of the other
features of the Bank proposal. As
there was no prospect of an agree-
ment between the parties, the Bank
felt that it should put forward, for
consideration by India and Pakistan,
its own proposals for a settlement of

the dispute.

In May 1859, Mr. Eugene Black,
President of the Bank, visited New
Delhi and held consultations with the
Prime Minister and the Ministers for
Irrigation and Power and Finance. In

mentation of the Bank proposal of
1064 for the division of waters of the
Indus Bain. He also visited Karachi
and beld similar consuitations with
the represantatives of the Pakistan

|
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The position ag it has emergad from
Mr. Black’s discussions in Delhi and
Rarachi may be briefly sumzmarised
't_follm:

(a) The Government of Pakistan
have conveyed to the Bank
their willingness to go for-
ward with a system of en-

Western rivers, of the pre.
partition supplies of those
canals in Pakistan which were
dependent on supplies from
tde dfires Lastern crvecrs. Fus
ticulars of these works have
not been furnished to India
as India will have no con-
cern with their planning, con-
struction, costs or operation.

(b) The Bank has reached an
agrecement, in principle with
the Government of India on
the amount of financial con-
tribution to be made by India,

(c) The transition period, that is
to say, the time required by
Pakistan to construct and
bring into  operstion the
works mentioned In (m)
above and after which India
would be entitled to the ex-
clusive use of the waters of
the three Eastern rivers, will
be approximately 10 years.

(d) These elements of agreement
are contingent on the Bank
being able to secure for Pakis-
tan adequate financial assis-
tance from friendly Govern-
ments for the construction of
these works in Pakistan.

The House will recall that the Bank
PToposal of 1954 provided for a transl-



3 lndo-Pakiston Canal SRAVANA 13, 1881 (SAKXA) Election to 1
¥ Waters Dispute Committes @

contemplated and according to the
Bank, they will also provide for re.
placement of the waters now drawn

tan, would be operated from 1960 on-
wards to their full designed capacities
We have also been assured that the
Bank would try to obtain the neces-

Pakis-
The House will agree that the accep-
broad

there may be reasonable grounds for
opuumism, it cannot be said that from
now on everything is smooth sailing
there are no difficulties
ahead Many hurdles have suill to
be crossed before a fina] settiement of
the Indus Waters Question can be
reached

12.58 hrs,

Commrrrex ON Orricxs or Peorry

The Deputy Miuister of Law (Shri
Hajarnavis): 1 beg to move the follow-
Ing





